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3. (1) The Provincial Government, so far as it appears to

control pro- yhem to be necessary or expedient for maintaining, increasing or

duction,
processing,
supply, dis«
tribution,
transport
and prices
of essential
articles.

securing supplies of essential articles or for arranging for their
equitable distribution and availability at fair prices or for
directing, maintaining or increasing the production of any essential
article, may, by notified order, provide for regulating or prohibi-
ting the production, supply, distribution and transport of essential
articles and trade and commerce therein.

(2) Without prejudice to the generality of the powers conferred
by sub-section (1), and order made thereunder may provide—

(@) for regulating by licences, permits or otherwise the
production of manufacture of any essential articles ;

(b) for controlling the prices at which any essential
article may be brought or sold 3

() for prohibiting or regulating by licences, permits or
otherwise the storage, distribution, transport, disposal,
acquisition, use or consumption of any essential
article ;

(d) for prohibiting the withholding from sale of any
essential article ordinarily kept for sale ;

(e) for requiring any person holding stocks of an essential
article to sell them at fair prices to specified persons
or class of persons or in specified circumstances :

(/) for regulating or prohibiting any class of commerci
or financial transactions relating to any essential
article, which in the opinion of the Provincial
Government are, or if unregulated. are likeiy to be
detrimental to the public interest ;

(g) for collecting any information or statistics with a view
to regulating or prohibiting any of the aforesaid
matters;

(h) for requiring persons engaged in the production, supply
or distribution of, or trade or commerce in, any
essential article to declare their stocks of essential
articles, to main'ain and allow inspection of or
produce for inspection any books, accounts and
records relating to their business, and to furnish any
other information relating thereto ;

() for regulating the processing of any essential article ;

(J) for exercising over the whole or any part of an existing
undertaking, such functions of control and subject
to such conditions, as may be specifiedin the order;

(k) for incidental and supplementary matters, including
in particular the entering and search of premises,
vehicles, vessels and aircraft, the seizure by a
person. authorised to make such search of any
article in respect of which such person has reason
to believe that a contravention of the order has been,
is bem%_ ﬁ;e is about to be coxgmittcd, the grant or
issue o nces, permits or other documents, and
. the charging of fees therefor.
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(i) whether the acquisition is of a permanent or
temporary character :

Provided that where any property requisitioned is sub-
sequently acquired, the arbitrator, in any proceedings
in connection with such acquisition, shall for the
purposes of the provisions of the said section 23,
take into consideration the market value of the pro-
perty at the date of requisition as aforesaid and not
at the date of its subsequent acquisition ;

(e) an appeal shall lie to the High Court against the
award of an arbitrator where the amount of the
award. is two thousand rupees and above ;

Explanation—In the case of periodical payments, the amount
of the award for the purposes of this clause shall be computed at
five times the amount payable for one year.

(f) Save as provided in this section and in any rules made
under this Act, nothing in any law for the iime
being in force relating to arbitration shall apply to
arbitrations under this section.

(3) The Provincial Government maiy, with a view to
requisitioning or acquiring any property under section 4, by
order— ,

(a) require any person to furnish to such authority as may
be specified in the order such information in his
possession relating to the property as may be so
specified ;

(b) direct that the owner, occupier or perso in possession
of the property shall not, without the permission of
the Provincial Government, dispose of it or where the
property is a building, structurally alter it or where
the property is movable, remove it from the prcmises
in which it is kept, until the expiry of such period as
may be specified in the order.

°  6.(1) Where any property requisitioned under this Act, is
to be released from such requisition, the Provincial Government or
any ;fJerson generally or specially authorised by them in this
behalf may, after such enquiry, if any, as they or be may in any
case consider it necessary to make or cause to be made, specify
by order in writing the person to whom possession of the property
shall be given.

(2) The delivery of possession of the property to the person
specified in an order under sub-section (1) shall be a full discharge
of the Provincial Government from all liabilities in respect of the
property, but shall pot prejudice any rights in respect of
the property, which any other person may be entitled by a due
process of law to enforce against the person to whom possession
of the property is given.

7. (1) The Provincial Government may, by notified order,
authorise any officer or authority subordinate to the Provincial
Government. to exercise any one or more of the powets vested
in them by or under this Act, except the power mentioned in
section 17, in relation to such matters and subject to such
restrictions and conditions, if any, as may be specified in the

" order,
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(3) Notwithstanding anything contained in section 32 of the
Code of Criminal Procedure, 1898, it shall be lawful for any
Magistrate of the first class specially empowered by the Provincial
Government in this behalf to passa sentence of fine exceeding
one thousand rupees on any person convicted of contravening an
order made under this Act.

(4) If any person to whom any provision of any order made
under this Act relates, or to whom any such provision is addressed
or who is in occupation, possession or control of any land,
bliilding, vehicle, vessel or other thing to which such provision
relates—

(a) fails, without lawful authority or excuse, himself or
in respect of any land, building, vehicle, vessel or
other thing of which he is in occupation, possession
or control to comply, or to secure compliance, with
such provision ; or

(b) evades, or attempts to evade, by any means, such
provision, he shall be deemed to have contravened
such provision; and in this Act, the expression
“contravention’” with its grammatical variations
includes any such failure, evasion or attempt to

evade.
Abetment 11. Any person who attempts to contravene or abets or
and  assis- attempts to abet or does any act preparatory to a contravention
g‘:ﬁa“’;n_ of an order made under the provisions of this Act shall be deemed

tons to have contravened the order; and any person who, knowing or
having reasonable cause to believe that any other person is
contravening any order made under any of the provisions of this
Act, gives that other person any assistance with intent thereby to
prevent, hinder or otherwise interfere with his arrest, trial or
punishment for the said contravention, shall also be deemed to
have contravened the o:der.

Offences by ~ 12. If the person who contravenes or is deemed to contravene

corporations. an order made under section 3 or section 4 is a company or other
body corporate, every director, manager, secretary or other officer
or agent thereof shall, unless he proves that the contravention
took place without his knowledge or that he exercised all due
diligence to prevent such contravention, be deemed to be guilty
of such contravention.

Cognizance 13. No court shall take cognizance of any offence punishable

of offences. under this Act except on a report in writing of the facts constitu-
ting such offence made by a person who is a public servant as
defined in section 21 of the Indian Penal Code, 1860,

Bardan St 14, Where any person is prosecu_tqd for contravening any

proof. order made under this Act which prohibits him from doing an
act or being in possession of a thing without lawful authority or
excuse or without a permit, licence, certificate or permission, the
burden of proof that he has such authority or excuse or, as
the case may be, the requisite permit, licence, certificate or
permission shall be on him. :

Sevisgas to 15. () No court shall, in any suitin which the validity of
orders, an order issued or action taken under this Act is in question,
have power to issue any injunction, whether perm:nent or
temporary, so as to restrain the Provincial Government or any

V of 1898

XLV of

1860.









